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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,HYDERABAD
AT HYDERABAD.

D.A.No.977/1996.,

Betueen:
J. Venkatesham. oo Applicant.

And

1. The Superintendsnt of Post Offices,
Medak Division, Medak District 502110

2. The Naragimhulu. 'e . Respondsnts

Counsel for the Applicant: Sri Krishna Dsvan.

Counsal for the Repspondents: Sri B.Narasimha Sari

Hon'blse Sri R.Rangarajan, Member (A)

Hon'ble Sri B.S.Jai Parameshear ,Member (3J)
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the said post. |

(by Hon'ble Sri B.S.Jai Parameshuar ,Member(J]

Heard Sri J.Surya Rao for Sri Krishna Devan,

the learned counsel for the Applicant and Sri Jacob flor

Sri B.Narasimha Sarma, Senior Standing counsal for the

Respondents. Though Notice has been personally sery

on the 2nd Respondent, he has remained absent,

The post of BPf, mgenagipét_sub Post 0fficy
fell vacant an account of tha dischérge of a regular
incumbent with effect from 23.1.1996. The Applicant
Was appointed on provisicnal basis with effect from
23.1.1996 pendiqg appointmant of & candidate on resgul

Dasise.

A requisition was made to the Emplaoyment
Exchange for sponsoring suitable candidatea for the

Thone Wos no Azspaai i
post of BPM, Meenajipet. 4 Hence an open Notification

dated 5.2.1996 vas issued fixing the last date as 7.3
It is stated that in response to thé said Notificatia
9 applications ware received includ-<fing that of the
npplicant.‘ The applications were verified. The

Respondent No.2 was selected and vag appointéd to the

said post. i

The applicant has filed this 0.A., chalilengin

the selection and appointment of tha 2nd respondent t
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The respondents have filad thaif'reply statin

that the 2nd respondent had secured 304 marks in the
$SC whereas the applicant has secured 265 ma:ks.'
Further they submit that therse is no provision te gi

any weightsge to the experience gainad by the candid

on provisional appointmant. They also relisd upon

atb

ve

the letter of ths D.G.(Posts) dated 12.3.1993 stating

that the selection should be pased on the marks SBCL

in the Metriculation or squivalent examination and

thus they submit that the salection was properly made,

During the courss of arguhents, the learnad

red

counsel for the applicant submitted that the 2nd rels-

pondzsnt had not produced the property certificate Jnd‘the

Incoma certificate.

Tre. respondants have produced the selection

procdadings. On going through the salection procdedings

ha—

va find that the Respondent Npo.2 along with his application

-dar

had submitted Patte/Pass Book issued by the State ¢f Andhra

Pradesh. As per this document the applicant ouns

agriculbural lands to extent of 1-354 guntas land in

5.No.167/&g and 7 situated at Meena jipat.

On the last date of heding when this documpnt

was brought to the notice of the learnad counsel fpr the

~dar

Applicant, he wanted to verify whether the Patte Plass ook

could be relied upon or not. 0n an sarlier occasiop

~dar

this Bench had considerad the Patta/Pass Hook and [held

hmﬂna

bhat the said documant LﬁLissuad by the State Authority
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afd-that could be relised upon while considering |the
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property held by the candidate. The 2nd respondant

had produced the income certificate dated 31.1.1996
: |

issued by the M.R.0., Wargal.  As per this cedtifi-
|

-1 an |
cate, the—appliesnt has/income of i%ﬂ_ﬁs.18,000f—‘Prom

agricultural
his/lands.

It is staeted that the 2nd respondent had'

secured 304 marks in the SSC whereas the applicTrm

had secured anly 265 marks.

: | not disputed
Though the applicant has filed a re joinder, he has/

- “edar
as regards the validity of the Patta Pass Book

highar
and the/marks secured by Respondent No.2 than the

applicant'E?u&—ﬂ&ﬁhhesﬁﬂﬁksﬁummmg.in his re joinder.

The learned counsel for the applicant tried

us
to convince/that the Pattedar Pass Book is not a

valid document stating that it was not enclosed| to

(33

his Application for the postof 8PM and hsnce, i

may not be a proper document. The point to be

considered is whether the Pattedar Pass Book wds

anclosed to the aspplication or not before the last date

of closurs of the Notification. Nowhee it hds been
mentiomd
baxaxxgix® /eek by the applicant that it was pr oduded

date of
after the closure of the/notification. Even

if‘thera

- . |
is no datal on the Pattedar Pass Book, it has tg be

trested as a genuine one submitted along with Hha

‘ |
applicatidn before the last date of the Notifjcation.

N |




The applicant has not made out a case to
come tp the conclusion that the Pattedar Pass Book

" is not a genuine ona.

circumgtances,
In view of the/swhbbef, wa do not find

any irregularity in the salection and appointment
of the 2nd respondent for the said post. Hence,
the O.A. hag no merits and the same has to be

dismissed.

The 0.A., is dismigsed leaving the partig

to bear its costs. The selection praocesdings

were perused and returnsed to the respondents.

P AR AME SHIWAR) (R.RANGARAJAN)
Mamber (J) Member (A)

Date: 25-1=1999,

Dictated in open Court.
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